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thére'ls Tp problem of ‘siltation. Dur-
fng ‘monsoon, ‘sea can betome very
rough ‘but ' this “diffieulty ‘is now over-
Eome with the construction of a break-
water. - In "spite of all ‘the facilities
available, however, ‘since the:port ‘was
a‘seasonal roadstead, its utility was, to
a’certain ‘extént ‘limited. ‘With the de-
velopment of all weather direct berth-
ing facilities, it is hoped that ‘the port
will ‘'be able to serve ‘the hinterland
in‘a mueh better way. ‘I urge upon the
Central ‘-Government fo declare it as
an -all weather port immediately and
develop ' it accordingly, looking into its
importance in national interest.

~ “(iv) RECUTAR SUPPLY OF ELECTRICITY
DURING ASIAN GAMES TO THE WESTERN
DistrICTS OF U.P.
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‘for the second

‘Government on 30-12-81.
than 10 months, there i no response
‘from the Government, This delay may
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(v) NEED FOR SUPPLy OF SUFFICIENT
QUANTITY OF CoAL TO THERMAL UNITS
1IN TAmI. NADU.

SHRI M. KANDASWAMY (Tiru-
che gode): Tamil Nadu is -facing
constant power cut of 30 per cent
throughout the year. This may be
due to the follwing reasons:

‘In thermal projects the installed
capacity would be 1500 megawatts. In
hydel projects, the installed capacity
would be 1600 megawatts.

Due to ghortage of water out of
total installed capacity in hydel pro-
jects, only about 1000 megawaits are
available from January to July. €00
megawatts of power from Neyvel
Corporation is being distributed
equally to Southern States.

As far as Thermal Projects are
concerned, out of the total require-
ments of 2400 mega watts, at present
only 1500 mega watts are available,
Work for the implementation of the
first stage is in progress, A proposal
stage (Tuticorin: 710
MWs: Mettur 420 MWs; North Madras
1050 MWs.) has been sent to the Union
1t is more
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[Shri M. Kandaswamy]

be due to shortage of coal. We under-

_stand that coal is- being allotted to
Northern States, viz, U.P.; Bihar;
Maharashtra, Andhra Pradesh etc. If
the ratio is distributed to Tamil
Nadu also the Thermal Units will be
able to function properly.

If the Thermal Units are equipped
with full capacity, it will be possible to
reduce the impact of power cuts on
textile mills, large-scale, small-scale
industries, agricultural and engineer-
ing foundaries. Since the livelihood
of nearly lakhs of workers are in-
volved it is demanded that immediate
steps should be taken to supply suffi-
cient quantity of coal from the prop-
er commissioning of gsecond stage of
Thermal Units in Tamil Nadu.

I further......

MR. DEPUTY-SPEAKER: Whatever
you have given, which hag been appro-
ved, only will go on record.

(iv) DEALERSHIP POLICY OF MARUTI
LTD.

SHRI RATANSINH RAJDA (Bom-
bay South):. This Parliament has pas-
sed and adopted the Maruti l.imited
(Acquisition and Transfer of Under-
takings) Act, 1980. The said Act
provides inter-alia for the acquisition
and trunsfer of undertakings of Maruti
Limited with a view to securing the
utilisation of the available infrastruc-
ture, to modernise the automobile in-
dustry, and for matters connected
therewith or incidental thereto. The
Government is duty-bound to nrotect
and safeguard the interests of all those
who assisted and cooperated the plan
to produce a small car named Maruti
Car.

Late Shri Sanjay Gandhi entered
into an agreement known as Dealer-
ship Agreement with about 73 persons
hailing from different parts of the
country and appointed these 73 per-
song to be dealers of M/s. Maruti
Limited in different parts of our
country, These dealers on
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their part paid on the average a
sum of Rs. 3 lakhs aggregating to an
amount of Rs. 2.39 crores on the de-
mand of M/s, Maruti Limited. Besides
investing such a huge amount to the
tune of Rs. 2.39 croreg these original
dealers invested in shares, in show=-
rooms and workshops and other sales
facilities. They had raised these funds
at the cost of their running professions
by sale or mortgage of their propers
ties and borrowing from banks and
private sources. They thus created
saleg infrastructure. But unfortunately
the Maruti Car proved to be a still
born child,

In the wake of nationalisation the
new nationalised establishment has
taken over assets ag well as liabilities
of the previous company.

These 73 original dealers therefore,
fee] that they are ipso facto dealers
of the nationalised establishment, It
bacomes the moral and legal duty on
the part of the Government while
floating the government company to
accept and safeguard the rights, title
and interests of all these original cCea-
lers nad appoint them outright the
dealers in their territories assigned to
them as per the past agreement,

In the case of nationalisation  of
many other under-takings, the dealers
who then existed were accepted as the
dealers of the nationalised concern, It
would beé therefore prudent, just, pro-
per and in the fitness of things that
the Government should unequivocally
announce the origina] dealers ag de-
jure and de facto dealers of the na-
tionalised concern,

(vii) ERADICATION OF ENCEPLALI-
TIES FEVER FROM GORAKHPUR DISTRICT
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